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1 .Y that. even in U.K., they have 
examined W. question and very re-
cently, they have come to some con-
c:luaiona. 

Mr. Speaker: My only point W&ll this. 
It i. not one of first impression. The 
matter hu been coming up from time 
to time, apln and again. This! ime, 
one of the Member. beloncing to the 
ruling party himself haa raised that 
matter, whereas previously, it used to 
be raiaed normally by the Members 
belonging to the other parties, as to 
why these emploYeeII are not allowed 
the!le political ri'ghts. Now that the 
whole House seems to be interested In 
this matter, I shall give hon. Mem-
bers an opportunity during the various 
dE!'bates. It they want that Govrrn-
ment servants should take part in 
politics, by all means, let tlwrt' be an 
P.nunciation of the principle. All that 
I asked was: am I to allow further 
questions or not on this'.' That is my 
point hl're. I am not in favour or 
again!!t thl' guidiOlt principle. all 1 
understOOd it. 1 have absolutt'ly no 
r.olour. no politkal aftlliation. Therf'-
fore. I am absolutply in fa'vour of a\l 
politician!! e ~ both thE' workmen 
and allO Ministers hert". 1 have no 
objection. But let not the timt' of the 
HOIl!'1" during QUl"!ftion Hour be takt'n 
up for thill. for !It'ttling or un!lettling 
a matter of polit')'o Next qu .. ~ . 

(lntern,ptimu) . 

Sbrl Barish Chandra Mathur: My 
intention I!I not that ..... 

Mr. Speaker: 1 know the-hon. Mem-
ber's Intention ~ not that. But It has 
producl'd that pft'('('t. 

Shrl S M. Banerjee: On a point of 
darif\cation, 

Mr. Speaker: LPave all that alonl'. 
1 will allow lin u ~. to I u~ I 

~ durinj{ th/.' debates. 

Sin" S. M IlaDerjee: 1 only want .. 
('I.riflcation. 

Mr. Speaker: No. no. 

Shrl S. M ...... erjee: You u~  !ltated 
that this u~ ('an possibly c ~  

this matter. My submission is that 
whenever the rules governing service 
conditions of the employees are fram-
ed, this House is not given an op-
portunity to discuss them. That is 
my point. Your intention is that we 
should discuss the matter before the 
rules are framed. 

Mr. Speaker: Order, order. There 
are some statutory rules which when 
framed have under the statute to be 
placed on the Table of the House for 
a fortnight or so so that the House 
may have an opportunity to modify or 
amend or accept or even not accept 
them. So far as other rules are con-
cerned. there is no such obligation. 
But it is always open to hon. Mem-
bers to tab!/.' a Resolution or bring it 
up by way of a question. If a ques-
tion is too small a means to discuss it, 
tht'y can ask for a discussion. They 
know how to brinR up a matter for 
discu!l5ion. Any matter relating to 
the executive authority or any ex-
ecutive action can be brought up be-
fore the House. The only question 
will be whpthl'r it ill of suftldent 
public importanc(' or not and whether 
it can be discussro. We have ab!:olule 
jurisdiction OVl'r all acts of the t'X-
pcuth'"f'. 
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8brl ...... UDath Slqh: All my 
constituency. Varanasi, has ,ot the 
enly Sanskrit University in India, 
how much money is going to be given 
to it? 

AD B_. Member: It fa not the 
only Sanskrit Univeraity. 

8br1 ..,... .... th SID",: It is the 
eldest Univenity in India . 
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8l1l'i aarhllllatb SIDI'h: What is the 
Central Government going to give to 
that University whil:h is the oldest 
University in India? 

Mr. Speaker: The question is 
whether the Central Government are 
loin, to contribute to the University. 

Dr. K. L. 8hrl .. aU: It is really a 
matter which will come within the 
purview of the University Grant.'1 
Commission. As far as Universitie6 
are concernt'd grants are given by the 
University Grants Commission, not 
by the Ministrv Those institutions 
which arc not 'Uniwrsities are being 
looked atter by the Ministry of 
Education. 
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Mr. Speaker: Are all these details 
to be Rsked in a lupplementary? 

Bbri M, L. Dwlyelll: He may live 
a brief "ummary, 

Mr. Speaker: How can he be brief 
in answerint that? 

8IIrI •. L. DwlndI: Only the 
amounts need Ix-menUoned. 

MI'. II ...... : 'lbe hon. 
comes from UP. There 
p1aees allo. 

Member 
are other 

Sbn M. L. Dwlvecli: I am asking 
on an all-India basis. Which are the 
States which have already recom-
mended grants for these institutions'! 

Dr. IL L. SbrImaU: I am afraid it 
will not be possible to give all these 
details now. If the hon. Member 
tables a separate question, I will be 
very glad to answer. 

SbrimaU Da PaIchoudbwi: Many 
schemes have been put up for the 
Sanskrit University at Nabadwip. 
May I know if it is under the con-
sideration of the Central Government 
to give some ~ for this? Also 
how much will be given to the Guru-
kulas in Nabadwip, from the amount 
Of money which he just indicated was 
set apart for Gurukulas? 

Mr. Speaker: It is an individual 
case. How ('an the hon. Minister ans-
wer that now? 

Shrl Sapakar: May I know if the 
Sanskrit Universities at Banaras and 
Darbhanga and other places are eligi-

e to grants made by the University 
Grants Commission? 

Dr. K. L. Shrimall: All Universitil'S 
are eligible for grants. The Uni-
versity Grants Commission is giVing 
grants. The question of Sanskrit 
Universities has not been considered .0 far because the University Grants 
Commission has been of the opinion 
that there should not be a single-
faculty University. There is nothing 
which prevents the University Grant. 
Commilaion from cbangine ita views 
in thia matter. 

............ :  I would like to know 
from the bon. Minister whether it is 
lett to the Commission to decide on a 
matter of policy. 

01'. It. L. 8IlrImaIl: That is what 
ParUament had decided when we 
Cl"eeted the University Grants Com-
mlsaian. We had liven power to the 
CQlDJDI-ioD to 4bibune ~  to all 
Universities. Now it is the Commis-



PHALGUNA 11, 1882 (SAKA) Oral Answer, 2568 

lion which is not only looking after 
the Central Universities, but also 
giving assistance to State Universities 
for development. The Government 
can also give gr&.11Its; nothing prevents 
them from giving grants. 

Mr. Speaker: The point is whether, 
when a matter of POlley ia involved, 
namely whether there should be 
single-faculty Universi.ties or not, it is 
left to the Ccmmission to decide, and 
It is not in the hands Of the Govern-
ment of this House. 

Dr. K. L. Shrlmali: As I said, Gov-
ernment are also quite free to give-
,rauts. 

Mr. Speaker: Independently. I am 
only asking whether this matter of 

policy has to be decided by the Com-
mission, before disbursing grants. 

Dr. K. L. ShrimaJi: I am most anx-
ious to develop proper conventions and 
traditions. After having created a 
high power Commission, it would not 
be desirable to overrule it at any step. 
The general view that has been taken 
by the University Grants Commission 
in this matter is that as far as possi-
ble, We should not set up single-
faculty Universities. For example, 
there are agricultural Universities, 
Sanskrit. Un.iversities and engineeri7ll 
Universities. The Commission has 
been stressing that as far as possible, 
there should be more than one faculty 
in a University; otherwise. a Uni-
versity does not discharge Its proper 
functions. How can they help In 
broadening the vision of students If 
they have only one faculty in one 
subject. 

Thenofore. the general policy which 
the Un;versity Grants Commission has 
adopted in th1a matter is that there 
should be more than one faculty. In 
tact more than two or 
three fac:ulties in order that they 
mJlht be able to beneftt the students 
~ e . You will e ~ that there 
was a quellUon of a lIus1c ~ . 

A Mulde University W'U let up some 
~ back In Madhya Pradelh. The 

University Grants Commiafon dfd 

not give it grant,s because they said 
they could not give grants to a one-
faculty University ..... . 

Mr. Speaker: 1 do not want to 
pursue this matter. Let somebody 
else do so. I only wanted to know 
definitely whether the question as to 
whether it should be a single faculty 
or double faculty is left to be decided 
by the CommhlSion or by the Minis-
ter. 

Dr. K. L. 8brbaaJl: In this matter, 
Government are in general a,ree-
ment with the view taken by the 
University Grants Commission. 

Sbrl D. C. Sbanna: From the 
.latement I find that 5 guru1cultu. 
have been given some assistance. I 
also find that all these ""mkultu are 
in U.P. May I know from the bon. 
Minister if there are gumkultu in 
other States also and why they have 
not been given any grants? (lnter-
ntption). 

Dr. K. L. 8br1mall: Applications 
have been invited from all the ""m-
ktt148: and they will all receive due 
consideration from Government. Gov. 
ernment will not make any distlnc-
tion between any two State.. 
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Shrt B. K. Gaikwad: May I know 
the number of students reading in all 
these Sanskrit Universities? I a:50 
want to know the percentage crl peo-
ple speaking and writdng SanskrIt. 

Mr. Speaker: How does it arise? 

Shri B. K. Galkwad: I want this in-
tonnallon, the percl'llltage ot people 
speaking and writing Sanskrit. When 
we are spending a.", 50 lakhs per jear 
I want to know how many boys are 
studying and whether it Is II language 
of the masses. 

Mr. Speaker: Order please, The 
han. Member will refer to the Census 
Reports. AU that he can ask Is, 'How 
many students are studYing in thelle 
Un!verslUeos?', 

Dr. K. L. ShrimaII: I do not have 
the figures. If the hon. Member 
thinks that since the number Is small 
the II'&Dts ahould not be e!\'en. I am 
afraid I do not agree with him. In 
fact. It is the policy of the Govern-
ment of India to encourage Sanskrit 
aWdles and the stud,. of dasslea. 
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Dr. K. L. Shrimall: I could not sa,. 
the exact date. Roughly, I think, it 
was a year back that the Report wu 
received by Government and the 
matter was considered by the Minis-
ters of Social Welfare; and we have 
been examining this matter. The 
difficulty has ariaen because 'Social 
Welfare' does not figure either In the 
State List or in the Central Li.st. We 
have referred the matter to the 
Attorney-General; and the Attomey-
General haa now given the rulinc 
that it is possible to have sodal 
legislation under social planninc. ADd 
this matter is now being examb,.cI 
by Government. 




